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learned counsel appearing, on befialf _ of . the

applicant seeks a direction to the appellate

authority to dispose of the aforesaid appeal

expeditiously.

2. Having regard to the submission made by

the learned counsel, we feel inclined to dispose of

the present OA at this very stage even without

issuing notices with a direction to the appellate

authority (respondent No.3 herein) to consider the

aforesaid appeal and dispose it of by passing a

reasoned and a speaking order expeditiously and in

any event within a period of two months from the

date of receipt of a copy of this order. At the

time of the disposal of the aforesaid appeal, the

appellate authority will regard to the

contents of the present OA also. We direct

accordingly.

3. Present OA is disposed of in the

aforestated terms.
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